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Title: Regarding alleged police firing on the tribals and local people over the issue of opening of Bhojshala temple
for daily worship in Dhar, Madhya Pradesh.
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SHRI BIKRAM KESHARI DEO (KALAHANDI): Mr. Speaker, Sir, €] ...(Interruptions)
MR. SPEAKER: Your name will also be associated on this issue.
...(Interruptions)
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SHRI G.M. BANATWALLA (PONNANI): Mr. Speaker, Sir, my notice is also there on the same issue.
MR. SPEAKER: | will also give you a chance to speak. | have received your notice.

SHRI G.M. BANATWALLA : Friday prayer's time is also coming. You are pushing me out.
MR.SPEAKER: | have also received your notice. Your notice is at number 37 in my list.

SHRI G.M. BANATWALLA : When the matter has come up, you should allow me.

MR.SPEAKER: | have seen that. Even though your number is much below in the list, | am going to permit you to
speak.

SHRI G.M. BANATWALLA: When the matter has come up, | must be permitted to speak.
...(Interruptions)
MR.SPEAKER On the same issue, his notice is also there.

...(Interruptions)

SHRI G.M. BANATWALLA : Sir, you have gone to other subjects. This is not fair...(Interruptions) My notice was on
the same subjecta€, (Interruptions)

MR. SPEAKER: He has been allowed to speak because he has given the notice before you gave your notice.



...(Interruptions)
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SHRI G.M. BANATWALLA : Mr. Speaker Sir, a totally wrong politically motivated dispute, with an eye on the
election, has been raised. At Dhar, there is an ancient Kamal-Moula Masjid and a wrong history is sought to be
produced before the House in order to mislead the House.

At present, this Kamal-Moula Masjid is under the Archaelogical Survey of India. There is an Act and the Act has
several sections. They must prevail. Sir, threats are being given that Dhar and Kamal-Moula Masjid issue will be
turned into a new Ayodhaya Issue. The violence has been unleashed there. This is the time, when the Government
must be firm and see to it that firm action is taken in this case. An ancient Masjid once again is being brought under
dispute.

The attempt is to set the entire nation on communal fire. The Archaeological Survey of India is managing this
Kamal-Moula mosque. Every Friday namaz is being offered at Kamal-Moula masjid. Today is also a Friday.
Unnecessarily, with a political motive and with an eye on the election, this particular dispute has been raised. |
appeal to the Government to be firm with all these people who want to turn the issue into a new Ayodhya.

...(Interruptions)
MR. SPEAKER: No advocates are allowed in the House.
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